(Under Regulation 6 of the Insolvency and Bankru

FORM A
PUBLIC ANNOUNCEMENT

ptcy Board of India (Insolvency Resolution Process

for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
AGARWAL STEEL STRUCTURES (INDIA) PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor AGARWAL STEEL STRUCTURES
(INDIA) PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 31/03/2008
3. | Authority under which corporate debtor is incorporated / Companies Act, 1956 / ROC,
registered Hyderabad
4. | Corporate Identity No. / Limited-Liability ldentification Ne- of U27100TG2008PTC058439
corporate debtor
5. | Address of the registered office and principal office (if any) | Plot No. 48, Ground Floor, Nagarjuna
of corporate debtor Hills, Punjagutta, Hyderabad TG
500082 IN
6. | Insolvency commencement date in respect of corporate | Date of order is 18/01/2021
debtor (but order copy made available to IRP
on 22/01/2021)
7. | Estimated date of closure of insolvency resolution process | 16/07/2021
8. |Name and registraton number of the insolvency | Ram Murthy Kommera
professional acting as interim resolution professional IBBI Regd No. IBBI/IPA-002/IP-
N00595/2017-18/11776
9. | Address and e-mail of the interim resolution professional, | Plot No. 143, H.No. 8-19, Metro City
as registered with the Board Mega Townships, Bongulooru, Ibrahim
Patnam, Post & Village: M. P.
Patelguda, Ranga Reddy District,
Hyderabad 501510
rammurthyadvocate@gmail.com
10. | Address and e-mail to be used for correspondence with the | Same as above in column No: 9
interim resolution professional
11. | Last date for submission of claims 05/02/2021
12. | Classes of creditors, if any, under clause (b) of sub-section | Will identify on verification of books of
(6A) of section 21, ascertained by the interim resolution | accounts
professional
13. | Names of Insolvency Professionals identified to act as | -NA-
Authorized Representative of creditors in a class (Three
names for each class)
14. (a) Relevant Forms and Weblink:
(b) Details of authorized representatives https://ibbi.gov.in/home/downloads
are available at: Physical Address: Not applicable

Notice is hereby given that the National Company Law Tribunal Hyderabad,has ordered the commencement
of a Corporate Insolvency Resolution Process of the AGARWAL STEEL STRUCTURES (INDIA) (P)LTDon
18/01/2021(Order made available to IRP on 22/01/2020). in case No: CP (IB) No.219/7/HDB/2020.

The creditors of AGARWAL STEEL STRUCTURES (INDIA) PRIVATE LIMITEDare hereby called upon to
submit their claims with proof on or before05/02/2021 to the Interim Resolution Professional at the address
mentioned against column No. 9& 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electranic means.

The financial creditors shall submit their claims with proof by electronic means only in Form-C. and
Operational Creditors shall submit the claims with proof in person, by post or by electronic means in Form B.
and all other creditors may submit the claims with proof in person, by post or by electronic means. In relevant
forms. As per regulations 7 to 9 of IBBI (Insolvency Resolution Process for Corporate Persons) Regulations
2016).
A ﬁnlmcial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to act as
authorised representative of the class (specify class) in.Ferm CA - ﬂbt_ApplicabIe at Present.

Submission of false or misleading proofs of claim shall attract penaltiés:, \

Sd/- k3 o t \ 5 . Ne \
Date : 23/0 I2021Rar;lvl\lqr%i\1€?ommora _,"r el \ o\ ¥
[Place: Hyderabadinterim Resofution Professional | = ' . Woeesl | Z
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O
Public Announcement
{Under Regulation & of the Insolvancy and Bankrupicy Board of India
{Insolvancy Resolution Process for Corporale Persons) Regulafions, 2016)
FORTHE ATTENTION OF THE CREDITORS OF
AGARWAL STEEL STRUCTURES ({INDMA) PRIVATE LIMITED

RELEVANT PARTICULARS

1] Mame of Corporate Debtor AGARWAL STEEL STRUCTURES
(INDIA) PRIVATE LIMITED

2.| Daia of Incorporaton OF Corporaie Debior| 31 0372008

3.| Authority Under Which Corporate Debtor Companies Adt, 1956 | ROC, Hyderabad
I Incomporated ! Regisiened
4.1 Corporate Identity No./Limited Liabilty | UZ7100TG2008PTC058439
|dentificaton Wo. of conporaie debior
5.| Address of the Regesiered Office and Plot Mo. 48, Grownd Foor, Magarjina Hils
Pancipal Office (if any} of Corporate Debiod Pungagutia, Hyderabad TG D00082 N

.| Inscivency commence ment dale in Date of onder is 18/01/2021 (but ceder copy

respect of Corporate Debior made avaiable 1o IRP on 220172021}
7.| Estimated date of closure of inschvency | 167072021
resolution process

8|Mame and regisirafion numher of the Ram Murthy Kommera

insolvency sional acing as inferim| BB Reqd No. 1BBITPADOZIP-

rescluion professional MO0585201 7-18/11778

g |Address and e-mail of the interim|Pil Mo. 143, HHo 819, Mewo Ciy
resclution professional, as re gistered with) Toanships, Bonguioory, beahim Patnam, Post

the B card ‘Village: M. P.Patelguda, Ranga Reddy Districl,
Hyderabad 501 510 rammurty advocate@gmal
10| Address and e-mail to be used for 2 i
with the interi Sameas abowe in columnNo: 9
resolution Professonal
11.|Last date for submission of daims 05022021

12.| Classes of crediors, T any, under dawsedb] Will idenify on verificafion of books of accounts)
of sub-sechon (6A)of section 21, asceriained
Iy the inderim sescluBion professional

13.| Mames of Insclency Prolessionals ideniedia -NA-
act as Aufhorsed Repeesentaby e of cedics in

adiass|{Thes names foreach dass)
14} {a) Redevant Forms and Weblink:
{bjDetads of aufhonzed representatives | https Jibbi.gevinhame/downloads
are avaiable: Physical Address: Not applicable

Motce ks hereby given fhat e Nafonal Company Law Tribunal Hyderabad, has ombered they
commencement of a Corporaie Insolvency Resoclufon Process of the AGARWAL STEEI
STRUCTURES (INDLA) (P}LTD on 180047202 1{ Onder made avalabie o IRP on 22012020} in cased
Mo: CP {IB} No 215THDBY 2000,
The crediors of AGARWAL STEEL STRUCTURES {INDIA) PRIVATE LIMITED are hereby calle
upon o submit their claims with proofon or before 05072021 to fe Intesim Resoluion Profes siond
at the addre:ss menfioned against c.dumn Mo, 9 & 10
The inancal crediions shall submit their ciaims with proof by elecironic means only. Allother credilong
may submit the daims with proof in person, by post or by decironic means.
The financal creditors shall submi fer clams with proof by elecironic means only in Fom-C a
Operafional Credilors shall submit the diaims weth proofin person, mmuwmm
Form B and al offver cediiors may submit fve daims with proof in person, by post or by ede
means i rebevant forms as per reguiafions T to 9 of IBBI (insoivency Resdution Process o
Corporaie Pesons) Reguiagions 2016).
A financial credilor belonging 1o a class, as Ested against fhe entry No. 12, shall indicate ils choice o
authonsed representatve fom among e theee nsolvency professionaks Bsted against entry No.1
toactas anhonsed representativeof thedass [specify dass) in Form CA - Not Applicable at Present
Submission of false or misleading proofs of claim shall attract penalties

Sd-
Date : 230042021 Ram Murthy Kommera
Place:Hyderabad Interim Resolution Professional
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